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its con could not be served upon the applicart
or hisicouhsel as the, coule not be located and
no one reppesented the applicent at the time of
hecring before the court. lhe counter-reply 1s
t aken on record to better appreciste the reel

positiLm in the matler.

2. | in thiLmatter. the applicant-

% come up Seeking the

relief to direct the respondents to grant

employment to the applicent ©On compassionate

atherx ahri ohx imChand died

in hajrngss on 1.6.7.1988 who was the sole bread

ground because his

ecrner in the family and. after his death, the

s

R :
fanily in aistress, s nobody to support &nd,

therefore, the <pp jicant be given employmént on

compassionate ground.

3 As per the respongents case, the

applicant was sel cted for tne post of Massanyel
chllas he was below 18 years at that time but due

Lo non-availability of the vacancy of Messenger

the applicent could not be given the employment,
as isuch. These facts go t© show that the cl eim
of the aepplicant vj«as acceptéd by the resgsonaents
an& he was found #it person 1o be appointed on
wmpasslonate ngDLmd but this appointment could
notj. be given foIX Qant of vacancye
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4. With the above facts in view, 4

find it a fit magtter 1

to direct the respondents

to consider the appointment of the applicent

whenever vacancy, suitable for &his appoeintment,

gccrues. &wolhe U.a. is disposed of accordingly.

No ord ‘ as to costs.

S. hegistry is airected to senhd a Copy

of this order to the .?ipplicdnt.
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